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Neu Delhi, this the 19th day of r'larch,ig9o

Hon'ble Shri A.U,Haridasan,^ica-Chairmen\3)
Hon'bie Shri R.K.Ahooja, Member ^a)

3eet Ram
s/o Shri Rajak Ram,
H/o 169, UiTiage Devil,
Neu DeIhi-62, ...Applicant

(In person)
\Je rsus

Lt, Governor of Deibi
through Director of "Education
Govt. of MCT of Dal hi, Delhi, , ..Respcnd-int

»

ORDER (Oral)

Hon'ble Shri A, U. Haridasan , W. C, (J)

The applicant, claiming to be senior mc-t Phy.::ic«.?

education Teacher in a Gout. Composite Model uanior

Secondary School, has prayed that his nemo may ha

rjcommended for the State/National Auard for his

achievement on the ground that he has a meritorious

service but has been ignored for such an auarc, which

act according to him, amounts to hostile and disccimi-

nstory attitude.

Having heard the applicant in person and on a

perusal of the C.A. and the connected recoros, je c-rs

of the considered view that the app''ication dc

merit admission. None of the applicant's legu?

is alleged to have been violated. It is the pie

of the Government to confer National oy Btate



V

/
Teachers with outstanding meritorious serviceo

Under these circumstances, ue do not « ir d

mferit in the application to be adjudiccted upon

therefore, ue reject this 0»A, at the adfrirsslon

itself under Section 19(3) of the WT Act, 1985^
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